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(ii) (a) Annual Report of the
Indian Refineries Limited,
New Delhi, for the year 1961-
62 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor-General thereon, wunder
sub-section (1) of sectinn
619A of the Companies Act,
1956.

(b) Review by the Govern-
ment on the working of the
above Company. [Placed in
Library, see No, LT-738/63).

RecisTrRATION oF NEwsPApErs (CEN-
TRAL) AMENDMENT RULES

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): On behalf of Dr.
B. Gopala Reddi, I beg to lay on the
Table a copy of the Registration of
Newspapers (Central) Amendment
Rules, 1963, published in Notification
No. GSR, 85 dated the 12th January,
1963, under sub-section (2) of section
20A of the Press and Registration of
Books Act, 1867. [Placed in Library,
see No, LT-739‘F63].

Iron anD STEEL (CoONTROL) AMEND-
MENT ORDER ANNUAL REPORT OF
Heavy Erectricats (INpra) Lo,
AND ReviEw BY GOVERNMENT ON
WORKING THEREOF

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): I
beg to lay on the Table—

(i) The Iron and Steel (Con-
trol) Amendment Order, 1963
published in Notification No.
SO, 82 dated the 12th Janu-
ary, 1963 under sub-section
(6) of section 3 of the Essén-
tia] Commodities Act, 1955.
[Placed in Library, see No.
LT-740/63].

(ii) (a) Annual Report of the
Heavy Electricals (India)
. Limited, Bhopal, for the year

JANUARY 25, 1963

Laid on the Table 6500

1961-62 along with the Audit-
eqd Accounts and the com-
ments of the Comptroller and
Auditor-General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956;

{b) Review by the Government
on the working of the above
Company. [Placeq in Lib-
rary, see No, 741;‘63].

NOTIFICATIONS UNDER RUBBER ACT, AND
EsseNTIAL COMMODITIES ACT AND
CerTIFIED AccouNTs oF Cormr BoaArp
AND AUDIT REPORT THEREON

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): I beg
to lay on the Table—

(i) a copy each of the following
Rules under sub-section (3)
of section 25 of the Rubber
Act, 1947:—

(a) The Rubber (Third Amend-
ment) Rules, 1962 publish-
ed in Notification No. GSR.

1666 dated the 8th De-
cember, 1962;
(b) The Rubber (Fourth

amendment) Rules, 1962,
published in Notification
No. GSR. 1745, dated the
22nd December, 1962;

The Rubber Board Service
(Recruitment) Amendment
Rules, 1963 published in
Notification No. SO 19 dat-
ed the 5th January, 1963;

(e

—

(d) The Rubber Board Service
(Classification, Control and
* Appeal) Amendment Rules,
1963 published in Notifica-
tion No. SO, 20, dated the
5th January, 1963. [Placed
in Library, see No, LT-742f
63].



